GOVERNMENT OF INDIA
MINISTRY OF AGRICULTURE AND FARMERS WELFARE
DEPARTMENT OF AGRICULTURE AND FARMERS WELFARE

RAJYA SABHA
STARRED QUESTION NO. 69
TO BE ANSWERED ON 22/07/2022

FRAUDULENT BENEFICIARIES UNDER PM-KISAN SCHEME

*69. SHRI BINOY VISWAM:

Will the Minister of Agriculture and Farmers Welfare be pleased to State:

(a)  the total number of fraudulent beneficiaries/ineligible farmers identified under Pradhan

Mantri Kisan Samman Nidhi (PM-KISAN) Yojana since 2019, State-wise;

(b) the total amount lost due to fraudulent transactions and the total amount recovered from

fraudulent beneficiaries under the PM-KISAN scheme since 2019, State-wise; and

(c) the action taken against officials responsible for these frauds?

ANSWER

MINISTER OF AGRICULTURE AND FARMERS WELFARE

(SHRI NARENDRA SINGH TOMAR)

(a) to(c): A Statement is laid on the table of the House.
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STATEMENT MADE IN REPLY TO (a) TO (¢) OF RAJYA SABHA STARRED
QUESTION NO. 69 RAISED BY SHRI BINOY VISWAM, DUE FOR REPLY ON 22™
JULY, 2022.

(a) to (c): PM Kisan Samman Nidhi (PM-KISAN), one of the largest central sector
schemes, is being implemented to supplement financial needs of land holding farmers of the
country. Under the scheme, financial benefit of Rs 6000/- per year, in three equal

installments, is transferred into the bank accounts of farmers.

Till date, 11.37 crore eligible farmers have been paid more than Rs. 2 lakh crores,

under PM KISAN.

Benefits of the Scheme are given to a farmer family. The family should own
cultivable land, as per land record system of the concerned State/UT. Cut-off date for land
ownership is 1* February 2019, except in case of inheritance due to death of a beneficiary.
Certain Categories of higher economic status are excluded from getting the benefit under the
scheme, such as former and present holders of constitutional posts; former and present
Ministers/ MPs/MLAs; all superannuated/retired pensioners whose monthly pension is
Rs.10,000/-or more; all serving or retired employee of the Center/ State Govt or PSEs
(excluding Multi-Tasking Staft / Class IV/Group D employees); all persons who paid Income
Tax in last assessment year; professionals like Doctors, Engineers, Lawyers, Chartered

Accountants, and Architects registered with Professional bodies; and Non-Resident Indians.

States/UTs identify and verify the beneficiaries under the scheme. Benefits are
transferred to the beneficiaries through Direct Benefit Transfer mode, on the basis of verified
data received from the States/UTs on the PM-KISAN portal. To help the States/UTs for
automated validation of the beneficiaries’ data, PM-KISAN portal has been integrated with
the portals of Unique Identification Authority of India (UIDAI) for Aadhar authentication;
with Public Finance Management System (PFMS) for validation of account and Government
employees/pensioners data; with Income Tax department for validation of income tax payee
status; and with National Payment Corporation of India (NPCI) for account validation and

Aadhar based payments.

Eligible farmers are being enrolled and deceased/ineligible beneficiaries are being
removed by way of continuous verification and validation of the beneficiary’s data. The
States/UTs have been provided with the option to mark beneficiaries as eligible to ineligible

and vice versa, after due verification. E-KYC of all the beneficiaries is also being done to
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verify their status. States/UTs have been asked to expedite the process for saturation of the

scheme with all the eligible beneficiaries and removal of ineligible beneficiaries.

A few States reported instances of fraudulent transactions under the Scheme. These

are Tamilnadu, Karnataka, Rajasthan and Gujarat.

Recoveries have also been made from fraudulent beneficiaries by the State
Governments of Tamilnadu (Rs 163 Crore), Rajasthan(Rs 3.6lakh) Karnataka (Rs1.21 Crore)
and Gujarat (Rs 41.76 lakh).Appropriate disciplinary action against the responsible officials
have been taken by the State Governments and FIRs have been lodged, accordingly

State-wise details of action taken is as follows:

Tamilnadu: FIR has been filed in 16 Districts. 123 persons were arrested including
contractual staff.102 contractual staffs, suspected to be directly or indirectly involved in these
illegal activities, were terminated. Three block level Assistant Director of Agriculture where
large number of entries took place were suspended. Departmental action instituted against the
71 officers who are responsible for the enrolment of fraudulent beneficiaries in PM-KISAN

scheme.

Rajasthan: A six-member enquiry Committee was set up by the District
Administration. The Committee which found that the ID of the Tahasildar was misused from
192 1P addresses to make self-registered farmers, eligible. FIR has been lodged by the district
administration with the list of [P Addresses. Disciplinary action has been instituted against
the then Tahasildar and the present Tahasildar for negligence in the matter and dereliction of

duty.

Similarly, State of Gujarat and Karnataka have also registered FIRs on respective

cases.
Further, following special measures have been taken by the Union Government:

(i)  The process of login credentials has been reviewed and new process has been
implemented by the Government. In the process, use of government email id,
two factor OTP authentication in mobile as well as in email has been made
mandatory, apart from condition to change the password regularly.

(i) States/UTs have been instructed to recover the money and accordingly, a

process to recover the money has been issued.

seskokk
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21 IUFHA : ...(FGYM)..  Question Hour is over. Now the House stands
adjourned till 2.30 p.m.
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